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INDEPENDENT REPORT SUBMITTED BY THE DISTRICT ENVIRONMENTAL
ENGINEER, TAMIL NADU POLLUTION CONTROL BOARD(TNPCB).
VILUPPURAM AND KALLAKURICHI DISTRICTS (R4) IN THE MATTER OF
'ORIGINAL APPLICATION No. 181 of 2021 (SZ) FILED BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI

The applicant namely Thiru.N.Babu, Correspondent, Vivekananda Nursery
and Primary School, 2/83, Pandit Nehru Street, Rishivandiyam Po, Sankarapuram
Taluk, Kallakurichi District has filed an application dated 9.8.2021 before the Hon’ble
NGT, Chennai in O.A. No. 181 of 2021 (SZ) stating that he has proposed to shift the
existing School functioning in Rishivandiyam Town area with 100 students of LKG to
V Standard to the new location located at the outskirts of the Rishivandiyam Town
area of Munivalai village Road. The applicant alleged that a Saw Mill is under
construction/establishment adjacent to his proposed school site without requisite
licenses and the saw mill may cause noise and air pollution in the area which may
affect the health of the children and staff of the proposed school in the locality in

future.

The National Gréen Tribunal, Southern Zone, Chennai in its order dated
16.8.2021 has issued the order as follows.

“The Principal Chief Conservator of Forests who is designated as the State
Level Monitoring Committee in respect of establishment of wood based
industries in Tamil Nadu and also the District Forest Officer(DFO), Viluppuram
and Kallakurichi District and the District Environmental Engineer, Tamil Nadu
Pollution Control Board(TNPCB), Viluppuram and Kallakurichi District to
submit their independent reports as to whether the original respondents 10
and 11 and the re arrayed respondents 9 and 10 have obtained necessary
permissions and clearances from the concerned Departments for the purpose
of establishing a proposed. Saw Mill in the disputed area whether such an
industry is a permissible activity in that area whether all pollution control
mechanisms have been provided by them to arrest.the noise as well as air
pollution that is likely to be caused and if there is any violation found, what is

the action taken by them and they are directed to submit the respective reports
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to this Tribunal on or before 15.9.2021 by e-filing in the form of searchable PDF

along with necessary hard copies to be produced as per Rules.”

Subsequently, based on the orders of the Hon’ble NGT (8Z), Chennai dated
16.8.2021, the location was inspected by the TNPCB officials on 2.9.2021.

It is submitted that based on the inspection carried out in the location on
2.9.2021, the following factual and status report is submitted to the Hon'ble NGT(SZ),
Chennai.

1. The applicant namely Thiru.N:Babu, Correspondent, Vivekananda Nursery and
Primary School has stated that he has proposed to shift the existing primary school
functioning with 100 students (LKG to V Standard) in Rishivandiyam Town area to
the new location at the outskirts of Rishivandiyam Town area in Munivalai village
Road bearing SF No. 142/2A, 2B, 2C, 2D, having an extent of 1.04 Acres located at
Munivalai village, Sankarapuram Taluk, Kallakurichi District.

2. During inspection on 2.9.2021, it was observed that the proposed school site in SF
No. 142/2A, 2B, 2C & 2D was found to be vacant.

3. The respondent No.9 namely Thiru.S.Selvam has his own land situated adjacent
to the above said proposed school land in Munivalai village Road and a Saw Mill was
found to be under construction/ establishment by him in the land bearing SF
No.142/2A1 having an extent of 35.5 cents located at Munivalai village,
Sankarapuram Taluk, Kallakurichi District. .

4. During inspection on 2.9.2021, it was observed that the Saw Mill unit namely M/s.
Selvam Saw Mill was found to be under construction/ establishment stage in the said
location of SF No.142/2A1 and the following were observed as ground status in this
regard.

a. An Asbestos roof shed has been constructed in the said location and two Saw

Mill machines for wood cutting and sizing activities have been installed inside
the shed.

b. It was found that the Saw Mill has not yet commissioned.



c. The TANGEDCO has not yet issued the power supply to the unit so far and
the EB panel has been erected inside the shed.

d. The unit is located in the Munivalai village road at about 1.2 Km distance from
the Munivalai village in the North side, 0.7 Km from the Vengalam village in
the South-East side and 1.3 Km from the Rishivandiyam Town in South West
direction.

e. The Saw Mill unit's location is not a Residential area.- No residences are
located within 500 m radius from the saw Mill location on all sides by

observation.

5. It was observed that no Residences are located within 500 m radius from this
proposed Saw Mill unit and all the sides are surrounded by the Dry agricultural
vacant lands only. The proposed Saw Mill is surrounded by the activity in all the

directions as follows.

East | Proposed school site-Vacant land & Dry Agricultural lands

West | Rishivandiyam-Munivalai village Road& Rishivandiyam Lake

North | Dry Agricultural lands

South | Proposed school site-vacant land & Dry Agricultural lands

6. During inspection of the unit on 2.9.2021, it was observed that the erection of
machineries was under progress and the unit authorities have stated that they have

completed about 75 % of the construction works.
7. Generally, saw Mills are not generating any trade effluent from their activities.

8. It is stated that noise and dust emission may emanate from unit's activity if not

properly addressed by the concerned unit authorities.

9. The location of the Saw Mill bearing the SF No.142/2A1, Munivalai village,
Sankarapuram Taluk, Kallakurichi District comes under the land use classification of
‘Non Planned area’ by the Directorate of Town and Country Planning (DTCP),
Government of Tamil Nadu. The copy of the online land use certificate obtained from

DTCP for the said location is submitted herewith vide Annexure-l.
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10. Three Maps of the location, Google maps of area-2 Nos and the village revenue
Map-1 No, marking the location of the Saw Mill and the proposed school is submitted
herewith vide Annexure-il.

11. The photographs taken during inspection of the location on 2.9.2021 is submitted
herewith vide Annexure-lIi.

11. The unit's location comes under the local body jurisdiction of Rishivandiyam

Panchayat Union, Sankarapuram Taluk, Kallakurichi District.

12. The unit has produced the building plan abprova| obtained from the Special
officer, Munivalai village Panchayat, Rishivandiyam Panchayat Union dated
7.10.2020 after the approval of Village Panchayat by Resolution No.34 dated
5.10.2020. The copy of the approved plan obtained from the Special ofiicer,
Munivalai village Panchayat dated 7.10.20 is submitted herewith vide Annexure-1V.

12. The unit authorities has produced the NOC obtained from the District Fire and
Rescue Officer, Viluppuram vide Letter No.8479/A2/2020 dated 28.8.2020 stating
that there is no objection to establish the Saw Mill in the location subject to the
conditions mentioned therein for establishing the M/s.Selvam Saw Mill. The copy of
the NOC issued from the District Fire and Rescue Officer dated 28.8.2020 is

submitted herewith vide Annexure-V.

13. The unit authorities has produced the NOC obtained from the District Forest
officer, Viluppuram Forest Division, Viluppuram vide Letter No.9460/2018/L dated
23.7.2021 stating that there is no objection to establish the Saw Mill in the said
location subjéct to the conditions mentioned therein for establishing the Mls.Se!varﬁ
Saw Mill. The copy of the NOC issued from the District Forests Officer dated
23.7.2021 is submitted herewith vide Annexure-V1.

14. As per the Revised categorization issued by the CPCB and TNPCB on 2.8.2016,
the Saw Mills are classified under Green Category (3042- Saw Mills) and hence it
is necessary to approach the concerned State pollution Control Boards to obtain
necessary Consent to Establish or Consent to Operate under the Water (Prevention
& Control of Pollution) Act, 1974 as amended and under the Air (Prevention &
Control of Pollution) Act, 1981 as amended. |
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15. It is stated that the unit of M/s.Selvam saw Mill has not yet obtained the ‘Consent
to Establish’ of the TNPCB and hence a show cause notice was issued to the unit on
3.9.2021 under Water (P&CP) Act, 1974, as amended and Air (P&CP) Act, 1981, as
amended for establishing the saw mill activity without obtaining the ‘Consent to
Establish’ of the Board. The copy of the show cause notice issued dated 3.9.2021 is
submitted herewith vide Annexure-VII.

16. The Saw Mill unit, in its reply dated 8.9.2021, has stated that they have stopped
the establishment works of the Saw Mill and they would complete and commission
the saw Mill activities only after obtaining the Consent of the Board. They have also
stated that they would provide adequate noise and air pollution control measures to
the machineries before commissioning. The copy of the unit’s reply dated 8.9.2021 is

submitted herewith vide Annexure-VIII.

17. It is submitted that the unit of M/s.Selvam saw Mill has applied for the ‘Consent to
Establish’ of the TNPC Board through online under under Water (P&CP) Act, 1974,
as amended and Air (P&CP) Act, 1981, as amended for establishing the saw mill
activity in the location alongwith the license/NOC obtained from the concerned
District Forests Officer of the Forests Department, Viluppuram and Kallakurichi
District and other enclosures required therein on 14.9.2021. The application is now

under process.

18. It is submitted that there are no norms prescribed for the sitting criteria of Saw
Mills by Tamil Nadu Pollution Control Board. However, it is submitted that in order to
avoid complaints regarding noise and Air pollution from the Saw mill units, the
following general instructions are being adopted with regard to the Saw mill units
while considering the issue of the consent of the Board to the Saw Mill units.

a) Saw Mill units are not allowed to locate in Residential area.

b) Saw Mills are granted with Consent of TNPCB only after obtaining the license from
the concerned District Forests Officer of tHe Forests Department.

c) Saw Mills are instructed to carry out the saw mill operations in closed sheds only.

d) Saw Mills are instructed to provide adequate noise and dust control measures to
the machineries installed and




d) Saw Mills are instructed to provide compound wall on all sides of the Saw mill

units.
pralian
1)
District Envi ronmentélﬁE’nqglneer,
Tamil Nadu Pollution Control Board,
q ]9" Viluppuram
Ls
Encl.

1. DTCP- land use classification certificate of the location.

2. Three Maps of the marking the location of the Saw Mill and the proposed
school- 2 Google maps and one Revenue map.

3. The photographs taken in the location during inspection on 2.9.2021.

4. Copy of the approved plan obtained from the Special officer, Munivalai village
Panchayat dated 7.10.2020. |

5. Copy of the NOC issued from the District Fire and Rescue Officer dated
28.8.2020. :

6. Copy of the NOC issued from the District Forests Officer dated 23.7.2021.

7. Copy of the show cause notice issued from the TNPCB dated 3.9.2021.

8. Copy of the M/s.Selvam Saw Mill-unit's reply dated 8.9.2021.
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Photographs taken in the location of the M/s.Selvam Saw Mill and the
proposed school area during inspection on 2.9.2021

2. M/s.Selvam Saw Mill- Shed and the proposed school —vacant area with name Board located in

Munivalai village Road



Photographs taken in the location of the M/s.Selvam Saw Mill and the
proposed school area during inspection on 2.9.2021
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3. M/s.Selvam Saw Mill- Shed

4. M/s.Selvam Saw Mill- Shed



Photographs taken in the location of the M/s.Selvam Saw Mill and the
proposed school area during inspection on 2.9.2021
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5. Proposed school —vacant area with name Board

6. Proposed school —vacant area



Photographs taken in the location of the M/s.Selvam Saw Mill and the
proposed school area during inspection on 2.9.2021
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8. M/s.Selvam Saw Mill- Shed and the proposed school — vacant area with name Board located in
Munivalai village Road
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BUILDING IN R.S.NO.142/2A1
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TAMIL NADU FOREST DE
FORM ~ II
(See Rule 4(2) and 5(2)"
Wood based Industries Guidelines -2016 and Amehdment Guidelines on
18.09.2017, 07.02.2020

Consequent to recommendation made by State Level Committee in the meeling
conducted on 21.01.2021, licence is hereby granted to Thiru.Selvam,
S/o.Sadaiyan resident of Munivazhai road, Rishivandhiyam, Villupuram

District, Tamil Nadu (here in after called “licensee”) to rua the wood based

industry located at (full address) Selvam Saw Mill, S.No.142/2A, Munivazhai
road, Rishivandhiyam, Villupuram District, Tamil Nadu. This licence shall
remain valid for a period of five years from the date hereof, subject to the
provisions contained in the Tamil Nadu Forest Act. 1882 (Tamil Nadu Act. V of
1882) as amended from time to time and the rules made there under and on the
following conditions namely:-

1. The licensee shall apply for renewal of the wood based industry located at
Selvam Saw Mill, S.No.142/2A, Munivazhai road, Rishivandhiyam,
Villupuram District, Tamil Nadu, atleast 3 months before the expiry of
validity period i€.31.03.2026

2. The licensee shall not alter the location of the wood based industry or seil
the saw mill without obtaining prior permission in writing of the licensing
officer concerned.

3. Transfer of licence on sale / succession etc., shall be done only with the
approval of State Level Committee.

4. The licensee should maintain separate register for list of Wood / Timber /
Raw material imported from international market / outside Forest Areas
and also should maintain all other mandatory registers.

5. The licensee shall ensure that : _

(a) the site of the sawmill including the depot / yard for storage of Round
Timber, Sawn Timber and waste wood is properly fenced / boundary wall
erected with proper gates :

(b} all the Round Timber, Sawn Timber and wood waste are properly stacked'
accordmg to the instructions that may be issued from time to by the

e E
J
w\'\é?ﬂi? R

23 oL

Signature of the 11censmg authorlty 3
District Forest Officer,
Villupuram Forest Division,
-~ Villupuram.

s —r
5207 #t

'I‘hlru Selvam, S / o.Sadaiyan
Munivazhai road, Rishivandhiyam, Villupuram District,

Copy. Forest Range Officer, Kallakurichi.

Note: Government of India, Ministry of Environment Forests and climate changes, New
Delhi. Letter F.No.3-3/2015- SU (Vol.Il) Date.23.09.2016 and Amendment issued to
the guidelines on 18.09.2017.Vide Principal Chief Conservator of Forests, Chennai
No.WR4/6822/2020, Dated 25.06.2021.
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By RPAD

\/W
/: O/o The District Environmental Engineer,
\WV Tamil Nadu Pollution Control Board,

District Collectorate Master

Plan Complex,
Backside to Taluk Office,
Villupuram - 605 602.

Proc. No. F.VPM-NA-14/GS/DEE/TNPCB/VPM/W/2021-1 Dated: 03.09.2021

Sub: TNPCB - Industries — M/s. Selvam Saw Mill, S,F.No.142/2A1, Munivalai village,
Rishivandhiyam post, Sankarapuram taluk, Kallakurichi District — Establishing without prior
consent of the TNPC Board as required under Water (Prevention and Control of Pollution)
Act, 1974, as amendéd in 1988 — Show Cause Notice — Issued.

Ref: 1. The Water: tPrevention and Controi'-of Pollution) Act, 1974, as amended in 1988.
2. Inspection of your unit on 02.09.2021.
3. IR No. : F.VPM-NA-14/GS/DEE/VPM/2021/ dated 03.09.2021

The Water (Prevention and Control of Pollution) Act, 1974, as amended in 1988, is in
force in the state of Tamilnadu. Tamil Nadu Pollution Control Board enforces the provisioris
of the said Act. Under Section 25(1) (&) of the Water (Prevention and Control of Pollution)
Act, 1974, as amended in 1988, no person shall without the previous consent of the State
Board establish any industry, operation or processes, or any treatment and disposal system or
addition thereto, which is likely to discharge sewage or trade effluent into a stream or well or
sewer or on land. - -

As per Section 44 of the Act, whoever contravenes the provisions of Section 25 of the
Act shall be punishable with imprisonment for a term which shall not bé less than one year
and six months but which may extend to six years and with fine. Further, under Section 33A
of the Act. Board may issue any difcctions In writing to any person, officer or authority for
the closure of the industry, prohibition of operation of the industry and for stoppage of power
supply to the industry etc.

Whereas during inspection of your unit of M/s. Selvam Saw Mill is located at
S.F.No.142/2A1, Munivalai village, Rishivandhiyam post, Sankarapuram taluk, Kailakurichi
District on 02.09.2021, it was observed that your unit was found to be under

establishment without obtaining the consent of the Board.




Thus the unit and you as occupier of the umthave contravened the provisions of Section
25 of the Water (Prevention and Control of Pollution) Act, 1974, as arnended in 1988.
Therefore, you are directed to show cause, within fifteen days from the date of receipt of
this proceedings, as to why penal action should not be initiated under Section 44 of the Act,
against you as occupier of the unit and as to why directions under Section 33A of the Act
should not be issued for the closure of the unit and stoppage of power supply to the unit.
It is informed that no reply is received within the time limit prescribed, it would be
construed that you do not have any satisfactory reply to offer and action will be initiated

according to merits, without any further notice.

DlS‘tI‘lCt Envxronmentazz gineer,
: Tamil Nadu Pollution
_ @i c\\-}l ~ Control Board, Villupuram.
To

The Proprietor,

M/s. Selvam Saw Mill,
S.F.No.142/2A1, Munivalai village,
Rishivandhiyam post,
Sankarapuram taluk,

Kallakurichi District
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By RPAD Q;

O/o. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
District Collectorate Master Plan Complex,
Backside to Taluk Office,

Villupuram - 605 602.

Proc. No. F.VPM-NA-14/GS/DEE/TNPCB/VPM/A/2021-2 _Dated: 03.09.2021

Sub: TNPCB - Industries — M/s. Selvam Saw Mill, S.F.No.142/2A1, Munivalai village,
Rishivandhiyam post, Sankarapuram taluk, Kallakurichi District — Establishing_witbout
prior consent of the TNPC Board as required under Air (Prevention and Control of
Pollution) Act, 1981, as amended in 1987 — Show Cause Notice — Issued:

Ref: 1. The Air (Prevention and Control of Pollution) Act, 1981, as amended in 1987.
2. Inspection of your unit on 02.09.2021. '
3. IR No. : F.VPM-NA-4/GS/DEE/VPM/2021/ dated 03.09.2021

The Air (Prevention and Control of Pollution). Act, 1981, as amended in 1987, is in
force in the state of Tamilnadu. Tamil Nadu Pollution Control Board enforces the provisions
of the said Act. Under Sectipn-21(1) of the Air (Prevention and Control of Pollution) Act,
1981, as amended in 1987, no person shall without the previous consent of the State Board
establish or operate any industrial plant in an air pollution control area.lThc entire state of
Tamilnadu has been declared as air pollution control area for the purpose of this Act.

As per Section 37 of the Act, whoever contravenes the provisions of Section 21 of the
Act shall be punishable with imprisonment for a term which shall not be less than one year
and six months but which may extend to six years and with fine. Further, under Section 31A
of the Act, Board méy issue any directions in writing to any person, officer or authority for
the closure of the industry, prohibition of operation of the industry and for stoppage of power
supply to the industry etc.

Whereas during inspection of your unit of M/s, Selvam Saw Mill is located at -
S.F.No.142/2A1, Munivalai village, Rishivandhiyam post, Sankarapuram taluk, Kallekurichi
District on 02.09.2021, it was observed that your unit was found to be under

establishment without obtaining the consent of the Board.
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Thus the unit and you as occupier of the umt have contravened the provisions of Section
21 of the Air (Prevention and Control of Polluuon) Act, 1981, as amended in 1987.
Therefore, you are directed to show cause, within fifteen days from the date of feceipt

of this proceedings, as to why penal action should not be initiated under Section 37 of the

Act, against you as occupier of the unit and as to why directions under Section 31A of the

Act should not be issued for the closure of the unit and stoppage of power supply to the unit.
It is informed that no reply is received within the time limit prescribed, it would be
construed that you do not have any satisfactory reply to offer and action will be initiated

according to merits, without any further notice.
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District Envuonmental[Encmeer,

: Tamil Nadu Pollution Control
% \9'\ Board,
Villupuram.

To

The Proprietor,

M/s. Selvam Saw Mill,
S.F.No.142/2A1, Munivalai village,
Rishivandhiyam post,
Sankarapuram taluk,

Kallakurichi District
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.181 of 2021 (SZ)

Vivekananda Nursery and Primary School,
Thiru.N.Babu, Correspondent,

2/83, Pandit Nehru Street,

Rishivandiyam Po,

Sankarapuram Taluk,

Kallakurichi District

...Applicant

Vs
The State Level Committee,
Governed by the Principal
Conservator of Forests,
Government of Tamil Nadu & others.
...Respondents

INDEPENDENT REPORT
SUBMITTED BY THE DISTRICT
ENVIRONMENTAL ENGINEER,

TAMILNADU POLLUTION

CONTROL BOARD, VILLUPURAM
& KALLAKURICHI DISTRICT.

Advocate for Respondent
Thiru.Sai Sathyajith,
Advocate, Chennai.

Date:14.09.2021.

Date of hearing on 15.09.2021






